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Sat pal .. RESPONDENT

[ HEARD BY : HON BLE SHI VARAJ V. PATIL AND D.M DHARMADHI KARI, JJ.]

DATE: 26/ 09/2003 These appeals were called on for pronouncenent of
Judgnent t oday.

CORAM :

HON BLE MR, JUSTI CE SH VARAJ V. PATIL
HON BLE MR, JUSTI CE D. M DHARMADHI KARI

For appellant (s)Ms. Meera Agarwal, Adv.

For respondent (s)M. P.N Puri, Adv.

The Court made the follow ng
ORDER

Hon' bl e M. Justice D.M Dharnadhi kari pronounced the judgnent of the Court today.
The appeals are allowed in ternms of the signed judgment. The parties are left to bear their o
wn costs in this appeal.

Sarita(Shelly Sengupta)
Court Master

(Si gned Reportabl e Judgnent is placed on the file)
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